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Wheat Zones
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Shri Sinhasan Singh (Gorakhpur):
While laying down the principle of
inter-State transport, has Government
fixed any price against the prevailing
price, and what will be the price at
which Government expects that one
State will be able to export to an-
other? Is there any fixed price
stipulated for the purpose?

Shri Swaran Singh: No. We have
not discussed that matter either with
the surplus States or with the States
to which any surplus may have to
be moved.
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Dr. L M. Singhvi (Jodhpur): Is
this wheat zones plan also linked with
fixing of procurement price and

whether there will be fixation of ceil-
ing price in each one of the zones?

Measures (Amendment)
Bill
Why is the Minister not prepared to
make a categorical statement that no
profit will be made on this? What is
the reason?

Shri Swaran Singh: There are two
questions the Member has asked, one,
is as to whether there is going to be
any price fixed by way of procure-
ment. The intention is not to have
the type of statutory procurement
which is resorted to in the case of
procuring rice because I think large
quantities are not likely to be thrown
up by way of surplus. The present
position is that floor prices with
regard to wheat in different parts of
the country have already been
announced. That is really a floor.

Shri Ranga: So far as the peasant
is concerned, that is the real price.

Shri Swaran Singh: So far as the
other issue is concerned, I have
already clarified the position and
have nothing more to add.

12.44 hrs.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL*

The Deputy Minister in the Minis-
try of Labour amd Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Manubhai
Shah, I beg to move for leave to
introduce a Bill further to amend the
Standards of Weights and Measures
Act, 1956.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend
the Standards of Weights and
Measures Act, 1956.”

The motion was adopted.

Shri C. R. Pattabhi Raman: I intro-
duce the Bill.
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